
 

 
 

Reliance General Insurance Company Ltd. 

Add-On/ Clause Wording under Industrial All Risk Policy 

 

Obsolete equipment Clause: 

It is hereby understood and agreed, subject otherwise to the terms, conditions and 

exclusions of the policy and endorsed hereon that the value of insured property shall be 

determined as the cost of repairs or replacement with new, like kind and of similar quality at 

the time and place of loss. However, should the property be technologically obsolete or 

unavailable because it is no longer in production, and should the property be actually 

replaced by another system/ property, then the insurer shall be liable for the replacement 

cost as new of equipment including connected accessories and peripherals which will at 

least perform substantially the same functions as the original equipment.  

 

The company shall not deduct towards accessories and peripherals (other than salvage 

value if any) rendered redundant although not damaged by the insured perils arising out of 

replacement by new property/ system. The liability of the company shall not be reduced by 

any amount of betterment inherent in the design of such functionally equivalent equipment. 

However, the indemnification shall not exceed the value insured for the system/ equipment 

replaced. 
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